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) ' ORISSA ORDINANGE NO | OF 1858

THE ORISSA ESSENTIAL ARTIOLES CONTROL
| AND REQUISITIONING ( TEMPORARY
| POWERS) (AMENDMENT) ORDINANCE, 1958

[ Pudlished in an extraordinary 48sue of the Oriasa.
Gazette, dated the 20th January 1958 1

. AN
ORDINANCE
To aMENRD THE ORISsA ESSENTIAL ARTIOLES
» CoNTROL AND REQUISTTIONING (TEMPORARY

I ' Pownrs) Act, 1955.
| WHEREAS the Legislature of the State of Orisaa

is not in Session ;

AND WHEREAS the Governor of Orissa ie
gatisfied that circumstances exist which rvender it
necessary for him to take immediate action to amend 4., ag. -
the Orissa Kssential Article: Control and Requisition-of 1935.
ing (Temporary Powers) Act, 1955 in the manner
hereinafter appearing ;

AND WHEREAS instructions from the Presideh‘{;' \
have been received to promulgate such an
Ordinance ; '

NOW, THEREFORE, in exercise of the powers
conferred by clause (1) of Article 213 of the Constitu--
o tion, the Governor of Orissa is pleased to make
and promulgate the following Ordinance - in the

Eighth Year of the Republic of India.
» E’;’mﬁm, 1. (1) This Ordinance may be called the Orissa
coment.  Essentia}l Articles Countrol and  Requisitioning
(Temporary. Powers) (Amendment) Ordinance, 1958,

(2) It shall come into force at once.

. Amenditent 2.-In' sub-section (4) of section 1 of the CrisgiOrss A 7
of ection ¥ ’ . e N

Octums Aot tHasential Articles Control and Requisitioning of 1055.
of 1955.  ( Tomporary Powers) Act, 1955, for the figure

« 1958 ** the figure * 1960  shall be substituted.
Y. N. SUKTHANKAR
Dated the 16th January 1958 Governor of Orissa




